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CENTBAL ADMINISTHATIVE THIMUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad, this the 23rd day of January, 2004.
QJOHUM : HON. MR. JUSTICE S.R. SINGH, V.C.

Hmt MR- Dt H- TINAHII A.M-

0.A. No. 1271 of 2000

l. David Bhattacharya son of Mr. Bhattacharya Ticket No.2228,
E.E. Mechanic, E.E.G., 510, Amy Base Workshop, Meerut Cantt
hh’qrut Resident of Moti Bagh Bara Hata Sadhana Near Tehsil,
District Meerut.

2. Peyare Lal son of Sri Phagna, Ticket N;::.Z'MO. E.E. Mechanic,

E.E.G ., 510, Amy Base Workshop, Meerut Cantt, Meerut,

‘Resident Bf Village Timakia Post Jani, Tehsil Sadar,

District Meerut.

3. Nizamuddin son of Sri Abdul Ghani, Ticket No.l75l, E.E.
Mechanic, E.E.G., 510, Amy Base Workshop, Meerut Cantt.,
Meerut.

4. Om Prakash son of Sri Mangat Ham, Ex-Ticket No.2166, E.E.
Mechanic, E.E.G., 510 Amy Base Workshop, Meerut Cantt.
Meerut (Retired on 30.6.2000) KHesident of Mohalla Charline,
Rurki Hoad, Meerut Cantt., Meerut.

5. Igbal Ahmad son of Sri Mohd. Ishaq, Ex-Ticket No.l1l643, E.L.
Mechanic, E.E.G., 510 Amy Base workshop, Meerut, Cantt.,
Meerut, BResident of Village Kaseru, Buxur Mawana Hoad Post
Rajpura, District Meerut..... ««.+sApplicants.

Counsel for applicants : 5;1 A.I. Naqvi.

Versus

L. Union of India through the Secretary, Ministry of Defence,
Parliamenta Street, New Delhi.

2., D.G,, E.M.E. Amy H.UW. North Block, D.G.Q. Post New Delhi.

3. Commandent 510 Armmy Base Workshop, Meerut Cantt, Meerut.

4. 510 Amy Base Workshop, Meerut Cantt, Meerut through its
Commandent.

5. The Accounts Officer (Lt. Colonel), E.E.G. (Group), 510
Army Base Workshop, Meerut Cantt., Mecrut.

6. Sri S.K., Rastogi, Establishment Officer, (E.Q.), 510 Amy
Base Workshop, Meerut Cantt., Meerut.

N

@“\J Counse l for the respondents : Sri H.C. Joshi
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Suresh Chand,

- son of Sheesh Ram Ticket No.2774,
VoM. (AF.V,),510 Army Base Viorkshop Meerut
Cantt, Meerut, Resident of Mhalla Vikpampura

Town & Post Daurala Tehsil Sardhana, District ; 5
Merut,
e vee +Applicant,
Counsel for the applicant : Sri A.I. Nagvi)
- Versus.,
1. Unicn of India through the S=zcretcry
| . Ministry of Defence Parliemnt Streot,
' "~ New De li:li
= 2. Commandent 510 Army Base Viorkshop,
Meerut, Cantt, ieerut.
3. 510 Army Base \iorkshop, lMeerut Centt, |
: Meearut through its Commandent.
| ; 4. Direc ner«l of Electricel and |
‘]'1 Mechanice ﬁimerin g Army Head |
| Guarter, orth Block, D.C.D. Post, |
! New Delhi. :
E S Sri Dharam Chandra=U.C.C.~146S011E, i
| | 510, Army Base Workshop, Merut Cantt, |
| Meerut, |

a e se e rmﬁmm‘-ﬂ“ts

counsal_fnr the Respondents : Sri R.C. Joshi
Alongwith
ORIGINAL APPLICATION NO.¥472 OF 2000 1

l

|

; Sirajuddin, e

! son of Sri Abdul Hak im,

: Ticket No,1675, i i

| E.E. hbchani:. B

| 510 Army Base Viorkshop ikerut Cantt hberut, |
ﬁéﬂ 18/8 Karim Na%ar Hapur Road, R4

erut City:Meerut. eererssesssfApplicant in b 1
O.A. No, .1.4'?2/2000 r

X Alongwith

ORIGINAL APPLICATICN NU,1473 OF 2000

\, BRejesh Kumar, '
son of Sril Data Ram Ticket No,2580, |

et RTE ] --.l‘-u. ".ulq — Sy — — -

'Central Admiriistatwa Tribunal at Allahabad
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Electrician (A.F.V.) 510 Amy Base dorkshop lMeerut Cantt,
Meerut, resident of Village & F ost Jatoly Tahsil Sardhana,
District Meerut.

«veesApplicant in C.A.
No.1473/2000.

Alongwith
ORIGINAL APPLICATION NO.1474 of 2000.

Ami Chand T icket No.2747, E.E. Mechanic, 510, Amy Base

Workshop Meerut Cantt , Meerut K/ O Sher Garhi Shastri Nagar, g
District Meerut.

, +«sssApplicant in C.A.
| No.1474/2000.

Alongwith
ORIGINAL APPLICATION NO.1475 of 2000

Ghanshyam Saini son of Sri Ham khal Ticket No.2773, V.M.
. (A.F.V.) in the 510 Amny Base workshop Meerut Cantt, Meerut
resident of Village and Fost Rathani, Tahsil Sadar, District
*Emtt
' .....ﬂpplicant in C.A.
o ¥ 0 No. 1475/ 2000.

Versus

= l. Upnion of India through the Secretary, Ministry of Defence,
rarliament Street, New Delhi.

2. Commandent, 510 Amy Base Workshop, Meerut Cantt, Meerut,

}
'
| 3. 51C-Amy Base sorkshop, Meerut Cantt through its
i Commzandant.

—

4. Director General of Electrical and Mechanical Engineering r
Amy Bsadquarter, Nocth Block, D.G,0., lFost New Delhi. ‘ h

5. Sri Dharam Chandra- U.D,C.-14690118, 510, Ammy Base
Workshop, Meerut Cantt., Meerut.

S sl see «++ 4+ Hespondents.
: Counsel for respondents : Sri R.C. Joshi.
O RDE R (ORAL)
BY HON. MH. JUSTICE S.H. SING-H, V.C.

-____-——“_L——

Heard Sri A.I. Naqvi, leamed counsel for the

applicants and Sri Chandrike Frased holding brief of Sri
R.C., Joshi, learned counsel for respondents and perused the
pleadings. Since common question of law and facts involved
in these O.As, they are being disposed by @ common order
with the consent of the counsel for both the parties.

2. The pay of the applicants w.e.f, 1.1.1996 was
fixed in the scale of Bs.4000-6000 and the applicants

. O‘t{) e
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continued to receive their szliiy in the scale of Hs.aA000-
6000 as per fixation of their pay in the said scale as
indicated above right upto May, 2000. Subsequently, as per
pay slips, the salaries payable to the applicants came to

be reduced. It appears that the applicants preferred
representations challenging reduction of their salaries
without any rhyme and reason. The authorities, however,

did not pay any head and passed no order. The applicants
then preferred Original Application and prayed for an interim
relief. The Tribunzl, by its interim order dated 7.11.2000,
restrained the respondents frum making any recovery from the
salaries of the applicants till the next date. The said
interim order was extended from time to time and is still

continuing.

<3 learned counsel for applicant has submitled that

the respondents wers not justified in reducing the emoluments

of the applicants without any rhyme or reason and without

affording them an opportunity of hearing. In the Counter

Affidavit it is alleged that on the implementation of Vth T\
Central Fay Commission heport, the salaries of the epplicants \ };
were wrongly fixed and on the mistake being discomered, the

same has been corrected. The recovery from the applicants,

according to the respondents, is neither illegal nor arbitrary

4. Having heard counsel for the parties, we are of

the view that if once pay was fixed in the revised scale as
on 1.1.1996, mistake, if any, in the fixetion of pay, ought
to have been corrected after notice to the applicants. It
is not the case of Lthe respondents that the applicents were
responsible feor wrong fixation, if any, of their pay in the

revised scale w.e.f. 1.1.1996.

S, Vie are, thorefore, of the view that the respeondents
were under the obligation to af{ord en opportunity to the

applicants before directing recovery of the excess payment,
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if any, on accomnt of wrony fixation in-the revized scale.
However, we are of ihe view that it would meet the ;nds of ;
justice if the Original Applicstion is disposed of with a -

direction to the respondents that the mistake, if any, in

the fixation of pay in the revised scale w.e.f. 1.1.96 should

be corrected only after giving an opportunity showing cause

to the applicants. Fending such decision further recovery

from the salaries of the applicants, who are in service and

f ron pension of those who have already retired, shall be

kept in abeyance.

No order as to costs.
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